
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Jammu and Kashmir Prevention and Suppression of Sabotages Act, 1965 
 

Act 22 of 1965 
 
 
 
 
 
 
 
 

Keyword(s): 
Sabotage, Court, Code 
 







I -406 PREVENRON AND SUPPRESSfON OF BQTAGF~ ACT, 1W. 

4. Ofletices Niobrr uuder this anything contaidcd 
in any other Iziw for the time punishable under 
section 3, whether of this 
Act, shall be triable 

I 5. Place o/ &ria/.--A Sessions Judge shall old his dttings for the trial 
d a case or cases under this Act at any pla faed and notified by the 
Gavgmment. t 

6. Pmedltre before !lie Sessiorts of ofletaces under this 
Act.-Notwithstanding anything contai law for the time being 

/ in force, thc Sessions Judge shall take cogn of an offence under this 
Act without the accused being committed to urt for trial, and in trying 
the accused shall folbw thc followi 

(1) When the accused appears 
at the commencement of the trial h 
referred to in section 173 of the C d e  furnished ro the accused, 
and if he finds that the accused has not 
or any of them, he shall cause th 

(2) If upon consideration of all the referred to in section 173 
of the Code, the Sessions Judge is that there is ground for 
presuming'that the accused has triable under this 
Act he shall frame in writing a 

(3) The charge shall then be read and ined to the accused and he 
shall be asked whether he pleads guilty to be tried. 

(4) If thk accused pleads guilty, the Sessio Judge shall record the plea 
and may, in his discretion, convict him 

, (5)  If the accused .refuses to plead, or not plead or claims to be 
tried the Sessions Judge shalj forthwith to take all such evidence 
as may be produccd in but he shall ordinarily 
record a memorandum only of the of each witness 
examined bcforc him and hc 

i any purpose unless such 
interests of justice : 

Provided that the Sessions Judge may per the cross examination of 
any witness to be deferred until any other or witnesses have been 
examined. 

(6) For the pwrp9&s of 
appearing in  he evidence a 



Provided further that no 
he is exgmined under this 

(7) The answers given by 
- dause (6) shall not render h 

for hi refusal to answer, b 
into consideration in the trial 
such refusal, or answers as 

' and prscedure his evidence, an 
the Sessions Judge shall file 

(9) ff the accused, after 
the Court to issue any pt 
witness for the purpose o 
production of any doctime 

Provided that when 

such application under this c 
incurred in attending for the p 

(10) If  the Sessions 
an opportunity of being 

pot guilty he shall record a 



4t3E k ' m m O N  AND SUI'PREESION , 

0 thOclgh.='pe~nis~senf 
in his *ion the case has 
whether of law or fa; or 
properly to be reviewed ; 

the proceedings shall be submitt 
Government from the Judges of 
person &a41 .be final. 

(2) Where any pr-dings 
&wing the proceedings may e 
exercisable under section 439 of 
of any proceedings which the s 

Provided that where in th 
reviewing the proceedings di 

by whom the case was tried 
e Judge to be appointed for 

(3) The person appoint 
d i n g s  of a Sessions Judge may call for an 
proceedings before the Sessions Judge for the 
as to the correctness, I 
order recorded or passe 
the Sessions Judge and 
record of which has 
wouM have been exerc 
they been submitted t 

transfer the case to another Sessions Judge. 

I hear the witnesses or I 

any of them. I 

I 

4 

t 

at m e  trial 'and the 
a1 of any such other I 

I 

i 
. . i 
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